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(See Rule 42) 

In The Central.. Administrative Tribunal 
OUWAHATI BENcH : GUWAHATI 

ORDER SHEET 

APPLICATION NO 2' 	 OF 199 

Applicant(s)  

Respondent(s) 

Advocate for Applicant(s) 	 j/24l1iL 

Advocate for Respondent(s) AIA  • 

Order of the Tribuna' 

On the prayer of Mr B.C.pathak, 

learned Addl.c.G.s.c for the respondents 

the case isadjourned to 27 .1.99 for 

consideration of admission. 

~1, 
Member 

• The applicant is the son of late 
Ramesh Chakraborty who died on 27-2-96. 

Late RameshChakraborty was working 

under the Assistant Lngineer, Civil 

Construction'ing, All India, Radio, 

Silchar, the respondent No.4, as Studio 

Guard a Group 'D 1  post at the time of 

his death. The applicant is about 24 

years of age. He have prayed before the 
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A 

Order of the Tribunai 
responaents tor appointing him as 

Lower Division clerk(LDC) on compasslo- 

te'groLnd. 1.s laest rpresentation 

was dated 21-2-97(Annexure 5). Earlier. 

to that the local authorities of All 

India. adio, Sjlchar took up the matter 

of compassionate appointment of, the 

applicant and proposed and recommended 

for his appointment in a vacant post 

of LDC. They  clearly stated that All 

India Radio has no objection to: áccommo-

date the applicant against the vacancy 

of Lower Division Clerk. eyeral. 

remInders were issued by the local 

authority to the Directorate but there 

was no response theiéfrOrn.Thérntter 

has rested there. Therefore, th'e 

applicant has submitted this Orinal 

Application. In the last occasion on 

6-1-99 the learned Addl.C.G.s.c., 

Mr.B.C.Pathak, sought for adjournment 

to receive instructions from the 

respondents and the. matter of admission 

of this applicatiorthasbeen adjourned 

to to-day 27-1-99. However, to-day 

Mr..Pathak submits that he has not recei-

ved: any instructions. 

Heard Mr,S.Sarma, learned conse1 

for the appl:icnt and Mr.B.C.Pa1thak, 

lesirned Add1.C.G.5.C.. In vief the 

pendency of the proposal and recommenda-

tion of the local authorities for .. in 

appointment of the applicant vide anne-

xures 4 & 6 1 am of the view that there 

is no scope for scrutiny and decision 

of the Tribunal at this stage. Therefore, 

the Appl4cation is disposed of with 

directions to the respondent No.2, the 

Director General(Cjvil Construction Win 

All India Radio, Akashvani Bhawan, 

Parliament Street, New Delhi to dispose 

of the proposal of the local authorities 

for accommodating the applicant in the 

vacancy of Lower Division Clerk in 

6ilchar by a speaking orderand further 
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Order of the Triuna 

that the order shall be communicated to 
the applicant within 60 days from to-day. 

While issuing his order he shall also 

take into consideration the prayer of 

the applicant at Annexure 5. 

The application is disposed of. 

No order as to costs. 

Member 

im 
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